I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 865 OF 2010
ARl SI NG QUT OF
SPECI AL LEAVE PETITION (CRIM NAL) NO_ 6360 OF 2009

RAMA RANl & ORS. L. APPELLANTS
VERSUS
STATE OF M P. & ANR Ce RESPONDENTS
ORDER
1. Leave granted.
2. This appeal arises out of the order dated 24th
April, 2009 passed by the |learned Single Judge of the

H gh Court of Madhya Pradesh whereby an application
under Section 482 of the Code of Crimnal Procedure
filed by the appellants herein had been rejected solely
on the ground that the evidence before the trial court
had al ready been conpleted with the result that the
quashing at this |late stage was not called for.

3. M. Shakeel Ahned Syed, the |earned counsel for
the appellants herein has also filed sone additional
docunments including the order sheet up to 12th My,
2009 which reveals that in fact no statenents have so
far been recorded. He further states that even
thereafter no statenments had been recorded because the

respondents have been getting the case adjourned on the



plea that sonme matters were pending either in the High
Court or in the Suprene Court.

4, In this view of the matter and in the light of
the fact that an error has apparently been conmtted by
the learned Single Judge in the inmpugned order, we set
aside the order aforesaid and remt the case to the
H gh Court for decision afresh.

5. W nust al so observe that this matter had been
referred to the Mediation Cell of this Court to see if
any settlenent could be arrived at. A report from the
Cel | dated 25t" March, 2010 has been received which is
in the negative.

6. We further make it clear that any observation
her ei nabove would not affect the decision of the Hi gh
Court either ways.

7. The appeal stands disposed of in the aforesaid
terms. Parties shall appear before the Hi gh Court on

17th August, 2010.

[J.M PANCHAL]

NEW DELH
APRI L 22, 2010.
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